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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No. 	406 	 199 	2 

DATE OF DECISION 
19.1.93 

K.J. Peter 
Applicant (s) 

Mr. T. Ravikwnar 
cate for the Applicant (s) 

Versus 
Union of India represented by 
Sacxetary,,Ministry 	 .(s) 

New elhi and others 

Mr. Ajith Narayanan for R 1 & 2 
t.. sree1iiwar, (P for R-3 Advocate for the Respondent (s) 

CORAM: 

The Honble Mr. 

N. thiAPJ'lA1AN, JUIICIIL EM1R 
The Hon ble Mr.  

Whether Reporters of local papers may be allowed to see the Judgement ?--' 
To be referred to the Reporter or not ? 
Whether their Lordships wish to see the fair copy of the Judgement ? 
To be circulated to all Benches of the Tribunal ? rv 1  

JUDGMFNT 

MR. S. P. MUKERJI, VICE CHAIRMAN 

	

-se& 	 We Wad heard 

arguments Of learned counsel for both parties in part on 

12.1.93 and the learned counsel for respondents were 

directed on that day to produce the re$ults of the 

selection made for the post of ED.BPM, Andikadavu. He has 

produced tne results today which shows that the applicant 

also ha:; been considered & the selection but Shri N.R. 

balakrsbnan wno is a graduate and found to be meritorius 

has been selected for the aforesaid post. 

2. 	In tne main application, the relief, sought by the 

applicant was to direct the respondents to consider the 

applicant for appointment to the post. The applicant 

was considered for the aforesaid post under the interim 
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direction of this Tribunal and irrespective of the status 

that he was having while working as a substitute or on a 

provisional basis, im that selection, the fact remains that 

he has not been selected on merits. Accordingly, the 

application does not suive and it is dismissed. 

3. 	There shall be no order as to costs. 

i cl 
(N. iharmadan) 	 (S. P. iiukerji) 
Judicial Menber 	 Vice Chairman 
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